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RESt1ME' OF WOD DONE B1' LOIC SABRA D1JRING 
THE TRlRD. SBSSION OF FIFTII LOIC SABRA. 

NOVEMBER-DECEMBER, If7I 

Date of commencement 
Date of adjoumment Ii", die 
Date of proroption 
Number of days of sittings 
Number of hours of -sittin,s 

I. DURATION OF SBSSION 

• 15th November, 1971 
• 23rd December, 1971 
• 25th December, 1971 

• 31 
• IS6 hours ad 20 mimlu. 

-From 6-12-71 to 23-12-71 (durinB emeqeney on aCCOW)t of Pakistani agresaion QD 
India), the littin,. of Lot Sabha .wae held from 10 A.M. to I P.M. and Queedon 
Hour and Calling Attention matters were dispensed with. 
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3. ·CALLING ~  STATEMENTS 

----------------------------------------------------------
SI. 
No. 

Brief Subject Name of the Name of the Minister m~ 

Member who called take.'. 
attention Date of Statement 

I 2 3 4 

~~~~~~ ~~~~~~ I Concentration of Pakistani Shri S.M. Banerjee Shri]agjivan Ram 54 
forces, their shelfng on 
Indian borders and viola- IS-II-I971 
tion of Indian air space 
by Pakistani aircraft. 

2 Price rise and its effect Shri Atal Bihari Shri K.R. Ganesh 
on fixed and lower in- Vajpayee 
come groups. 16-II-I97I 

3 Blowjng up of a wagon in 
Punjab and damage caus-
ed to road and rail I inks 
in West Bengal, Assam 
and Tripura. 

Shri Devinder Singh Shri Vidya Charan 
Garcha Shukla 

17-11-1971 

4 Transport problem in Shri Vikram Mahajan Shri Om Mehta 
Delhi, consequent unrest 
amonS students and 18-11-1971 
hijacking of buses by 
them. 

S Eviction notices served on 
Central Govt. employees 
in Kanpur I iving in 
house8con8tructed under 
Industrial Housing 
Scheme. I 

Shri S.M. Banerjee Shri I.K. Gujral 

22-I1-1971 

1-10' 

o-lT 

C-24' 

6 Attack by followers of the flYhi ~  Bhushan Shri Krishna Chandra C-SCi' 
Divine Light Mission on Pant 
the office of the Times of --------
India on 18tb November, 23-11-197J 
1971. 

7 The difficulties faced by 
sugar factories and cane 
groweR owing to cane 
price having been fixed 
by Government at a level 
lower than recovery 
price . 

8hri Narsingh Narain;Prof. Sher Singh 
Pandey 

24-JI-I971 

• on, account of the emergency created by Peldsttri f(ptHill (J h('if Cellirl 
Attention matters were dispenled with frem 6-12-71 tillIte {f(' cf lIt H!!io. 

14 
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1 2 3 4 S 

• 
';" -----

8 Supreme Court judlJDent Shri Shankar Dsyal Shri Moirul HH,\:C c-!8 
re~  fixation of car Singh Chaudhuri 
prlCe8., 

26-u-1971 

9 Knlinl of 14 Sal'ltha1a and Shri Na\val Kid:orc Shri Rrirtr ( (tr r· l-t,'O 
intniies to others by I,and Sharma dra Pant 
ownen itt FumeR, BIhar 
on 22-11-1971. 29--11-1971 

10 Killinl of six political pri- Sbri R· N.Muker- Shri Krishna eller.- I-CO 
Boners outside Aliporc jce dra Pant 
CeDttal Jail, West BaDlal 
on 26-11-1971. 30-11"1971 

II Piling up of stocks of faw Shri Bibhuti Mishra Shri Lalit Nalalrl'l (-:2 
jute with the pea.ants of Milhfa 
Bihar •• 

1-12-1971 

12 Latpi chafge on worker. of Shri K. Lakkappa Shri Kri.hl'lB Ct..,:- (-J7 
Mysore Cements Ltd., dra Pant 
Mysore. 

2-12-1911 

13 Decision of the U.S. Shri Piloo Mody Sardar Swaur S'r(11 (-:0 
Government to suspend 
arms supplies to India.. 3-12-1971 

4. DIVISIONS 

Number of Divisions held • 29 
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5. FINANCIAL BUSINESS 

Subject Date of Date(s) of 
presenta- discussion 
tion 

(i) RaU".,. Buclaet 

Supplementary Demands 
for Grants in respect of 
the Budget(Railways) for 
1971-72 

7-12-71 1. 
8-U-71 J 

Discussion and voting 
on Supplementary 
Demands for Grants 
(Railways). 

Time 
taken 

H  M 

2 51 

(ii) GearaJ Budpt 

Supplementary Demands 6-u-71 
for Grants in respect of 
the Budget (Gent!rlll) for 
1971-72. 

14-12-71 ~ uss  and voting I 00 
on Supplementary 
Demands for Grants 
(General). 

(iii) BIIdPt in relpect of the State of PunJ.b 

Supplementary Demands 6-12-71 I4-U-7J 
for Grants in respect of 
the State of Punjab for 
1971-72. 

Discussion and voting I 46 
on Supplementary 
Demands for Grants 
(Punjab). 
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(Iv) Modo ... aD" ... Ral. 388 fo ...... peD.tu of rale 

'SI. 
No., Brief Subject Member 

.-----I. 2 3 

I  ) suspensf!n of the proviso Shri Y.B. Chavan 
• to Rule 66 in its appl i-
cation to motions for 
takina into considera-
tion and passing ofthe 
Bmergency Risks (Un-
dertaking) Insurance 
Bill, 1971. 

Date on 
which Time 
motion taken, 
moved 

4 S 

H. M. 

~  Suspension oftheproviso Shri Balgovind Verma 16-12-71 - 01 
,. toRula 66 in its appli. 
cation to motions for 
taking into considera-
tion and passin. of 
Personal Injuries 
(Compensation Insu-
ranee) Amendment Bil I, 
1971, in as much as it 
is dependent upon the 
Pertonal Injuries (Em-
ergency Provisions) 
Am:ndment Bill,1971. 

3 us ~  orthe proviso 
to Rule 66 initsappli-
cation to the motion 
for consideration and 
passing of the Consti-
tution (Twenty-seventh 
Amendment) Bill, 
1971 in as much as it 
is dependent upon the 
N:>rth Eastern Areas 
(Reorganisation) Bill, 
1971. 

Shri Kriahna ChaD- 21-12-71 
dra Pant. 

.. Suspension of the proviso Shri Krishna 
to Rule 66 in its appJi- Chandra Pant· 
cation to the motion 
for consideration and 
passing ofthe Govern-
ment of Union Terri-
tories (Amendment) 
Bill, 1971 in as much 
as it is dependent upon 
the North Eastern 
Areas (Reorganisation) . 
Bill, 1971 an=-tthc , 
Constitution ( )J 
seventh Arne t) 
Bill, 1971. 

-s . u ~  of the proviso Shri Krishna Chan- 22-12-71 
to Rule 66 in its appll -dra Pant. 
cation to the motions 
for ta1linl into consi-

.. 07 

,Rem*ka 

6 
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81. 
No. 

2 

deration and passing of 
the N orh-Eastern 
Council Bill, 1971 io 
as much a8 it is de-
pendent upon the 
North-Eastern Areas 
(Reorganisation) Bill, 
1971, the Constitution 
(Twenty-seventh Ame-
ndment) Bill, 1971 
and the Govern-
ment or Union Terri-
tories (Amendment) 
Bill, 1971. 

20 

3 .. 

7. OATH OR AFFIRMATION 

Name Constitu-
ency 

State 

s 

Language Of 
oath) 

affirmatIOn 

6 

Date 

~ C. Subramaniam Krishnagiri Tamil Nacu English IS-II-7I' 
(Oath)j 

2 Shri Mohanraj Kalingar- Pollachi Tamil Nadu English 19-IJ-71 
(Affirmation) ayar 

S. OBITUARY REFERENCES 

SI. Name and particulars of 
No. Membership 

Date of Date on Time 
death which taken 

reference 

~em r  

made ---_ ... ---
H.M. 

'" I Shri K. Madhava Menon, Mem- 1-9-71 IS-II-7I 

1 ber of Constituent Assembly. 

--' ... ,2 Shri Hafiz Mohammad Ghaaan- 12-9-71 IS-II-71 
,." farulla, Member of Central 

Legislative Assembly. 

vi' D. Syed Mamud, Member of SeCond Lok Sabha 28-9-71 

~  P. T. """"',"", M<mbu of 
Second Lok Sabha. 1-10-71 
Shri K. Kclappan. Member 'of 

/ First Lok Sabha. 7-10-71 
./' Shri Mahendra Majhi, Member 
" of Fourth Lok Sabha. 9-10-71 

1, 7 Shri Yashpal Singh, Member of Fourth Lok Sabha. 3':10-71 
J/Shri ~e r  Kohar, Member of' 

Thir Lok Sabha. ,,-II-7I 

I 9 Shri G.M. Sadiq, Chief Minister 
'!' of Jammu and Kashmir. 

Shri Bhagwandin Misra, Member 
of the Second Lok Sabba. 

IS-II-7I 
0-3S 

IS-II-71 

IS-II-7I 

IS-II-71 

IS-II-7! 
0-03 

29-Il-71 d· 

13-12-71 } 
0-40 

13-12-71" 

9. PAPERS LAID ON THE TABLE 
(i) By Government 

(ji) By Private Members 
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II. .QUESTIONS 

(I) StaI'I'ed 

Number of Questions put down _ in Question Lists upto ~ ~  4-47 

Number of Ql1e,tions orally answered 137 

(II) Vaatarred 

um ~r of Qil:ations put down in Question Lists and written IIlSWCrs 
furnished upto 3-12-71 2765 

(W) Slaort Notice 

Number of Questions put down in Question Lilt 

Number of ~  orally amwered 

(Iv) Balf ..... Hoar D1tcuIa1oDS Hi .... ' oat of Au ...... to QueatlOlll 

Brief Subject Name of Member 
who raised Discussion 

Power criaes in West Sh. Jyotirmoy Bosu 
Bengal • 

Date Ministry! 
Department 

24-U-71 Irrigation and Power 

• 0.1 a:coJ'lt of the em:rg:ncy created by Pakistani aggression on India, the 
Qil:stio:l HO:Jr was dispensed with from 6-12-71 till the end of the lesBion. 

··3h):t N)ticc Question was not put by the Members on 22-12-1911' instead a 
disculsion: underrufc 193 was held on 23rd December, 1971 on request from tbe 
Members. 
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14. SPEAKER/DEPUTY SPEAKER' 

(I) AaaoUDCemeau 

----------
SI. 
No. 

Subject 

1 Chanae in time of sittings ofthe Houte and dispClnsinl with the 
Question Hour and Calling Attention matters with effect from 

Date 

6-12-71 till the end of the session 4-l2.-71 

2 Sitting of t1le Houle on Saturday, the 18th December, 1971 
from 2 P.M. to 4 P.M. and meeting of Members of Parlia-
ment In the Central Hall at .. P.M. on that day to felicitate 
t-be Prime Minister. 17-12-71 

3 Disposal of three Government Bills on the 21St De<*mber, 1971 

4 Fixation of sining of the House on 2)-J2-71 

(ll) Addre.. by the Speaker 

Subject 

Valedictory address at the end of the sessiOll inter alia thankill:l all the 
Members for the great sense of patriotism and unity shown during 
the emergency and congratulating the Leaders of the Opposition, 
Prime Minister, the Armed Forces, the Jawanll and the Mukti Babini 

20-12-71 

Date 

and the public for the role played by them in the hour of crisis 2)-12-71 

IS. STATEMENTS BY MINISTERS 

(I) Suo-moto .tatemeat. made/laid UDder Rale 372 

81. Subject N arne of Minister Date Time 
No. taken 

1 2 ) 4 S 

H. M. 

t Portfolio of Shri Siddhartha Smt. Indira GlU'ldhi IS-II-71 0-0) 
Shankar Ray, Minister of 
Education. 

2 Tour abroad. Smt. Indira Gandhi IS-II-7I 0-10 

3 Government business for the Shri B. Shankara- J9-J]'i I C'(9 ~  

week commencing the ~  nand 
November, 1971. 

4 Declaration of Emergency in 
Pakistan. 

Smt, Indira Gandhi 24'"II-71 0-06 

S Increase in the price of several Smt, Nandini 24-II-71 0-20 
newspapers in excess of Excise Satpathy 
Duty recently levied. 

27 



28 

I 2 3 4 

H. M. 

*6 Condition of Refu,ees from Shri R.K. Khadilkar 2S-II-71 0-01 
Banala Desh in Camps in 
Meghalaya. 

*7 Government business for the week Shri Raj Bahadur 26-11-71 .... 0-01 
commencing the 29th Novem-
ber, 1971. 

*8 Comnletion of the roof of Steel 
Melting Shop of the Rourkela 
Steel Plant. 

Shri. S. Mohan 29-11-71 0-03 
K um ar amang 11 am 

*9 Submission of three Interim Prof. Sher Singh 
Reports by the National Com-
missi on  on Agriculture. 

Derailment of Puri-Howrah 
Express between Retang and 
Bhubaneswar stations of South 
Eastern Railway on 28-11-71. 

Condition of the plant and machi-
nery for production of Cars in 
the Hindustan Motors, factory 
at Uttar para and the book value 
thereof. 

Shri K. Hanuman-
thaiya 

Shri Moinul Haque 
Choudhury 

12 Government business for the Shri Raj Bahadur 
week commencing the 6th 
December, 1971. 

29-11-71 0-01 

30-11-71 0-01 

13 Present situation arising out of Smt. Indira Gandhi 4-12-71 0-05 
Pakistani aggression on India. 

14 Latest position with reganf'· to Shri Jagjivan Ram 4-12-71 0-08 
the attacks by Pakistan on India. 

IS Grant of recognition hX . the Smt. Indira Gandhi 6-12-71 _ 0-27 
Government of India 'to the 
GANA PRATA TANTRI 
BANGLA DESH. 

16 Latest position with regard 
the Pakistani aggression 
India. 

17 Kerosene Oil. 

to Shri Jagjivan Ram 
on 

Shri Prakashchand 
B. Sethi 

0-10 

9-12-71 

18 Latest ~  with regard to the Shri Jagjivan Ram 9-12-71 0-12 
Pakistani aggression on India. 

19 Government 'business for the Shri Raj Bahadur 10-12-71.,j 0-04 
week commencing the 13th De-
GCOlber, 1971. 

20 Crash of an Indian ·Airlines rair-Dr. Karan Singh 10-12-71 0-03 
.craft on 9-12-71 near Madurai. 

-Statements were laid on the Table. 



29 

1 3 

:n Additional measures proposed to Shri Y. B. Chavan 
be adopted for ensuring the 
maximum mobilisation of re-
sources for the defence effort. 

22 Additionalinterim relief to Central Shri Y. B. Chavan 
Government m ~es  

23 SUiar Policy 

24 ' Latest position with regard to the 
Pakistani aggression onIpdia. 

Shri Fakhruddin 
Ali Ahmed 

Shri Jagjivan Ram 

4 S 

II. M., 

0-14 

0-02 

0-19 

2S Unconditional surrender of West Smt. Indira Gandhi 16-12-7J o-os 
'Pakistan forces in Bangia Desh 
on 16-12-71. 

26 Government business for the week Shri Raj Bahadur./ ~ ~  .. o-oS 
commencing the 20th December, 
1971• 

27 Constitution (Twenty-fifth Am- Shri H. R. Gokbale 1'7-12-,71 0-01 
endment) Bill, J971. 

28 India"s decision to cease opera- Smt. Indira Gandhi 17-12-71 ' o-JO 
tiona from 20-00 hours on 17-12-
71 on all fronts in the Western 
Sector. 

29 Steps proposed to be taken by the Smt. Indira Gandhi 18-12-71 
Government ,for rehabilitation 
of disabled ex-servicemen and 
families of servicemen who lost 
thei!' lives. 

30 Reviewing the outcome of recent ShriJasiivan Rim 11-12-71 
armed conflict arising out of the 
Pakistani aggression on India. 

31' Rupee·Dollar rate. Shri Y. B. Chavan 21-12-71 

32 Mid-tt!rm appraisal of the Fourth Shri C. Subramaruam ~  
~ Year Plan. 

33 ' Kerosene Oil. Shri Prakashchand 
B. Sethi 

, .. ~ 
0-17 

0-10" " ' 

0-01 

(II) Correc:tiq Inform.doa rqardJq Starred Que8tlou uader Dlreedoit 16 

S1. Brief Subject Name of Minister 1)* Time 
No. I 'taken' 

1 2 

-x , Corrc,,'tlng the answer liven on 
24-u-71 to Starred Question 

. ,No. 216 regarding. Lock-out 
.:' deClared by M/aBraitbwaite 
and Co. (India) Ltd.. 

3 

Shri Moinul Haque 
Choudhury 

·Statement was laid on the Table. 

4 

8-X2-71 

s 
H. M. 
0-01 



30 

._-----------_. --..... _._ .. 
I 2 3 

2 Cotrecting tbe answer given on Shri r ~  

9-8-71 to Stured Question No. H' Sen i 
1646 regarding pilferllge of 
I.O.C. prodl1cts in the Easttm 
RCIIQIl. 

1<I-J2-7' 0-01 

-----------------_._-_. --_. 
r6. STATEMSNT SHOWlNO TIME TAKEN ON VARIOUS KINDS OF 

BUSINESS 

Business 

~ 

<a) Government Bills 
OJ) Private-'Members, BilllI 

~s

(a) Railw.,.Budac:t 
(b) General u ~ 
(c) Budget in respect of a State under ~ e s 

rule . 

CALuNo ATTIINTlON NOTICES (RUlI! J97) 

DISCUSSIONS-

<a) Half-Ill-Hour DilCUllion. (Rule 55) 
(b' Shurt Duration Di.CUlliona (Rule 193) 

~ 

(a) MoIiODl CRuk. I9I " J42) . 
(b) Motions for modifications of Statutuy Jtuka 

&: lteplatJonl (Rule 235) 

QtJIISTIDB 

RaoLtmONs--

(a) Government Resolutions 
(b) StalUllary Ileeolutiaas . 
(c) Private Members' ResolutiOft5 

STATlMa!'8 (am .. 372 AND. 377 AND DuuicnoN 16) 

0TBIat MAnDs IIICh .. Oath or AIlrmIliClil. Papers laid 
on dlefTabte. Obituary Re!ertncts, Points of Orders etc. 

Total 

Time Percentqe 
taken to the total 

time 

H. M. 

·70 38 -15'2 
~ 54 3·R 

2 51 2'0 

1 00 0''; 

I 46 T' l 

8 39 5'S 

o .42 0'4 
4  38 3'0 

19 os 12'2-

0 16 0'1 

14 IS 9'1 

0 42 0'4 
··6 39 4'3 
3 39 2'3 

4 38 3'0 

II 01 7'0 

I56 20 100'0 

-tndadea time tlken on Statutory Resolutions (Wk S. NOI. 3,4, S, 66: n of 
StatemcDt 12 (0) pp 83-2,) (which weae d18CU1aed ~e er with tl-e motlQn for 
consideration oftht related ~  Bille (fJUII S. NOI. 9, 10, lI, 14 &: 34 QfSta1C-
IUIlt 2 0) DO 2-9). .. .  . 
.. tidUdee dille Mkea on Stlh1tory e ~ ~ 1. -Noe. 3. 4." ~ & II 

of StltClllent n 'iI) pp 23-2,) which were dlscuaaed ~  (h. motion 
(('If conli4cration of the rel8led Goverameat Bill.. Time· taken thereon baa bern 
IhOwD lpInat the relateel Government Billa. 




